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CENTRAL ADM]NI STR-{TIVE
PRINICPAL EENT-'H. NEW

Sh. Shanker Ra jr-r, Memher( 'I )

Sh. S, K. Naik, Memher( A )

TRIBUN.{,L
DET,HI,

CP-16o/2003 in
oA-3047 /?OO?

New Delhi this the 4th da:- of .Tr-t-l-:*, 2003.

Hon'hl e
Hon'bIe

-,{

( Present : None )

Verstrs

Dr, R.v. Vaidyanathan Ayyar
Ser-ret.nrv.
Ministry of Human Resor-rree and
Development , Shastri B,[4wan r

New Delhi,

Mrs , Sha.shi Prahha Gr-tpt a. ,

Technical Advisor,
Foocl and Nr-rt rit rion Board,
,Iam Nagar Hor_rS€ r

New Delhi,

Sh. Ra-'ibir Singh,
Dy. Teehnical Advisor(NB ),
Food and Nutritrion Board,
.ra.m NaEiar Hottse,
New Defhi,

( thror-rgh Sh, M,M.Sudan, Stancling Cor-rnsel- )

ORDER ( ORAL )

Shri Shanker Ra-ir-r, Member(.1 )

Ms. La.Iit.a Kr-rmari,
D/o l-ate Sh. Dhan PaI Singh,
R,/o New Prinaka Camp,
Ya.dan Pr-rr Khadar,
New Delhi-44, Pet i t i-oner

Resl'rclndsnl s

28,L1 .2002 ciirect ions have

t,o the respondents to treat

and to eonsider qrant of

the petitioner h5 passing a

Stanrling

He has
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By an

i ssucd hw

order dated

the Trihr-rna.1heen

the OA as

compassionate

detailed and

a representation

appointment to

speaking orcler,

2 . Today, Sh, M, l*1, Sr,rda.n, leartted

Cor-rnsel i, t)!',ea.rs on behal f of resporrdent s,t



Y' '
a\

prodr-lced a copy of the order pa.ssed hy the responrJents

datecl 09 , 06 , 2003 wherein the responrlent s have cleeiderl to
consider the case of the petitioner as anr:l when a \racancv

arises in the department.

3, As the respondents have sr.rhstantially
compJ-iecl with the direet ions of the Trihunal; w€ ,Co not

find any wilfr-rl and contr-lmacior-rs rlisoheclienee on their
/ part , Accorclingly, Cp-160/2003 is ,lismissed, Not ices

a re rl i scha r.gerl.
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( S, K, Naik )

Member ( A )

wS
( Shanker Rat,,ir-r )

Member ( .I )
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